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JUDGMENT

MR »KoP »4CHARYAE , VICE-CHA IRMAN, In this application under Section 19 of

the Administrative Tribunals Act,1985, the petitioner
challenges the order pa@ssed by the Director of Postal Service
not entertaining appeal preferred by the petitioner Shri
Bhaskar Nahak on the ground that limitation had operated
against him.

2, Shornlof:unnecessary details uﬁgéh wo?ld suffice to
s2y that the petitioner was proceeded J&Zﬁ;ﬁggisciplinary
enquiry for having misappropriated certai; Government cash
and he was ordered to be removed from service. The petitioner
preferred an appeal and the @ppellate authority, i.e. Directo
Postal Services held that the dgig;L%é barred by limitation;
and hence rejected the appeal,

3. We have heard Mr.A.K.Bose,learned counsel for the
petitioner and Mr.Aswini Kumar Mishra, learned Standing Counsel
We condone the delay; and we would direct that the Director
of Postal Services,Berhampur to hear the &8ppeal of the
petitioner on merits @and dispose of the same according to lawj
within 60 days from the date of filing of appeal before him
by the petitioner. The petitioner is at liberty to file an
appeal before the Director,Postal Services within 15 days fror
to-cday and within 60 days therefrom, the appellate authority
should dispose of the representation to be filed by the
petitioner. Thus the application is accordingly disposed of.
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